
                                    

PR Case No-1409 of 2021 

ORDER 

14.12.2021 

Accused/UTP named, Sri Bijoy Borah is produced today 

through video conferencing. 

Accused person is not represented by any Counsel and 

on being asked the said accused person has shown his 

inability to engage counsel in his defence. Accordingly, 

Sri Rupjyoti Baruah is hereby appointing as Legal Aid 

Counsel to defend the case on behalf of the said accused 

person. 

Let a copy of this order be transmitted to Secretary of 

DLSA, Sonitpur, Tezpur for information.  

Also let a copy of this order be forwarded to the Ld. 

Advocate Sri Rupjyoti Baruah immediately. 

Copy is ready to furnish. Accordingly, the copy in view of 

Section-207 of CrPC furnished to the accused person 

through Superintendent of Central Jail, Sonitpur, Tezpur 

by way of sending a messenger from this court.  

The accused received the copy on acknowledgment 

inside the precinct of jail premises. 

Heard both sides and perused the entire case record 

carefully.  

Considering the materials available on case record 

without entering into merit in dispute in hand at this 

stage this Court finds sufficient materials to presume the 

accused may have committed the offences punishable 

u/s-457/380 of Indian Penal Code. As such charge u/s-

457/380 of Indian Penal Code is framed and read over 

and explained to the accused person on which he 

pleaded not guilty and claimed to be tried.   

Issue summons upon the witnesses.  

Fixing 28.12.2021 for Evidence.  

      



                                    

14.12.2021 

Ld. Advocate of the petition filed hazira.  

Report as called earlier vide order dated-03.12.2021 is 

received today regarding the zimma of vehicle bearing 

Regd. No-AS-12/Z-1207, Engine No-CG5NK1407087 & 

Chassis No-MG626CG52K1N06896.   

Heard both sides and perused the entire case record 

along with case diary carefully.  

It disclosed from the report of the I/O ASI Surjya Saikia 

of Kacharigaon Police Outpost under Tezpur PS that he 

has seized the said Jupiter Classic vehicle bearing Regd. 

No-AS-12/Z-1207 and charge-sheet of this has already 

been submitted after completion of investigation of this 

case. It is also disclosed that the said seized Jupiter 

Classic vehicle was kept in Malkhana vide MR No-

619/2021. It also disclosed from the report submitted by 

the I/O that the said Jupiter vehicle belongs to the 

petitioner named Smt. Ruma Saha and the same is not 

required for further investigation.  

Therefore, considering all the aspect and the report 

submitted by the I/O, this court finds that the Jupiter 

Classic vehicle bearing Regd. No-AS-12/Z-1207, Engine 

No-CG5NK1407087 & Chassis No-MG626CG52K1N06896 

was seized in connection with this case and during the 

investigation the said vehicle was not taken zimma by 

the petitioner and consequent to that the I/O has 

submitted charge sheet u/s-457/380 of IPC. Now, the 

case is pending for copy and meanwhile on 03.12.2021 

the petitioner Smt. Ruma Saha prayed zimma of the said 

vehicle. In the light of Section-451 of CrPC the custody 

of the seized vehicle may be disposed of pending the 

enquiry or trial.        

Considering all the aspect, the prayer of the petitioner 

appears tenable in the eye of law and the same is liable  



                                    

14.12.2021  

to be allowed. Accordingly, prayer of the petitioner is 

allowed. The said Jupiter Classic vehicle bearing Regd. 

No-AS-12/Z-1207, Engine No-CG5NK1407087 & Chassis 

No-MG626CG52K1N06896 is lying within the custody of 

Tezpur PS and consequent to that the said vehicle was 

kept in Malkhana vide MR No-619/2021, the same is 

required to be hand over to the petitioner on obtaining a 

bond of Rs. 1,50,000/- (One Lakh Fifty Thousand) under 

the following conditions:-  

i) The petitioner shall produce the Jupiter 

Classic vehicle if the same is required for 

the purpose of enquiry or trial. 

ii) The petitioner shall not make any change 

in the Jupiter Classic vehicle after taking 

custody of the same. 

iii) The petitioner shall not use the vehicle in 

any manner that may creates repetition of 

an offence of like nature in future. 

iv) The petitioner shall obey the directions of 

the court as passed above.   

Let a copy of this order be sent to O/C of Tezpur PS 

providing zimma of the said vehicle to the petitioner Smt. 

Ruma Saha and the O/C of Tezpur PS shall hand over 

the vehicle after proper verification of the identity of the 

petitioner. 

The order of release of Jupiter Classic may be furnished 

on furnishing the PR bond before the O/C of Tezpur PS 

and thereafter, the O/C of Tezpur PS is directed to 

forward the same before this court. 

          

Sri N. J. Haque 
   Chief Judicial Magistrate 

                                                Sonitpur, Tezpur 


